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‘CENTQQL BOMINISTRATIVE TRIBUNAL
PRIMCIPAL BENCH: NEW DELHI

Lo 0.A. No.2200/97
. B - { - :
New Delhi this thegqylpay of Decemnber, 1998 D<
Hon*ble Mr. R.K. ahooia, Member (A) \\

shri Jagdish Chander vats,

son of Lt. Shri Jai Narain Sharma,

RAo House No. 31, Khasra No. 429/135,

Sarai Pipal Thala Extension, Adarsh Nagar,.
Delhi-110 033. ’ applicant

(By Advocate: Shri Kﬁp“,Gupta):

~Versus—
1. The State of D&lhi, ' )
Govt. of National Capital TTerritory of Delhi
Thirough . - -
The Secretary (Education),’ .
Govt. of N.C.T. of Delhi,
0ld Secretariat, ~ '
Dalhi. .

The Dirsctor of Education,
Directorate of Education,
0ld Secretariat, Delhi.

N

%. The Deputy Director of Education,
District North West, _
Directorate of Edcuation,
N.C.T.of Delhi,

Govt.of Delhi, Haguikat -Nagar, ,
Delhi. { Regspondents
(By Advocate: Shri Raj singh)

-
ORDER

¢

‘Hon’ble Shri R.K. Ahooja, Member (A)

The applicant claims that he initially worked

-

From September 1960 to end February 1967 at Haryana High

School, Model Town, Sonepat. According tb the applicant

7
'

this school was alided and recogniged by the Harvana

Government . He was appointed as Asst. Teacher . in

Municipal Corporation of Delhil w.e.f. 1.3.1967 and from

Faducation, Govit. of Delhi. He ultimatély $uperénnuated

on 30.4.1986. The applicant 3ubmité that under the Rules
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though he 18 entitled to count his service Wiw the
Haryana High gsehool, Sonepat, towards his pensionary

benefits, the same have been denied by the respondents.

2. The respondents in the reply have stated that
¢
the claim  was examined but rejected because af lack of

evidence on record.

’

z_  _1 have heard the counsel on both sides. The
learned counsel has dréwn my attention tg tHe cbpie$ of
doﬁuments attached witb the O.A., one of which is a copy
of the letfer dated 25.5.1971 from Head-Master, Haryana

High Schoal, . Sonepat certifying applicant’s character to

be good. The applicant in the rejoinder has also filed,

AnnexXure *a®  which was countersigned by District

Education Officer, Harvana which indicates that the

School was recognised. I Tind however that_ the counter
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signature 1s

S

that the School was ‘aided and recognisad during the

Crelevant  period. The learned counsel also relies on

annexure A-8% which is a copy onf a letter from the Govt.

achool, Sonepat ta the Principal Govt. Girls Secondary

school where  the applicant was working. according,  to
this, the school was recognised and aided by the

Government and was taken over by the Haryana Education -

Dapartmant on "9,5_198& and renamed as Governmenkt High

School , Model Town, . Sonepat. The certificate from

District Education Officer, Rohtak has been annexed
stating that‘ the - Haryana High School, Sonepat was

recognised and alded during the relevant'period-

b

dated 272 . 172.1995 and gives no indication
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4. I  have considered the matter and fNpe  that

&w/ the respondents have been remissin not: taking up the
\
matter with the Education ‘authorities of Harvana to

verify the claim of the applicant. ﬁccordingly_this 0.A.

O .
ondl

is

sposed  of with the direction to the respondents to

©

take up the matter at the appropriate level to seek

confirmation from the Education authorities at Sonepat or
Chandigarh and on receipt of the reply to decide the

claim of the applicant on the basis of the information

received. | N
fb O.&. is disposed of acc ordingly.
q ) . . .
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me T
(R.K. Ahoola.
(A)
*Mittalx




